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2 MA No.594 & 595/2019
ORDER

(Pronounced by Hon'ble Mr. P. Madhavan, Judicial Member)

MA 594/2019 has been filed by the respondents in OA 1589/2018 seeking
condonation of delay of nine days in filing MA for extension of time. MA 595/2019
seeks extension of time by a period of three months upto 26.09.2019 for
compliance of the orders of this Tribunal dated 05.12.2018 in the said OA.

2. Learned counsel for the applicants/respondents in the MA/OA submits that
the respondents are in the process of complying with the order of this Tribunal in
OA 1589/2018. Since the Union of India is involved, the matter is taking time.

3. Junior counsel for the respondent in the MA sought for a pass over during
first call and there is no representation for the MA respondent during second call.
4. On perusal, it is seen that the extension of time sought for by the applicants
in the MA till 26.09.2019 has already expired and the MAs have become
infructuous.

5. Accordingly, both the MAs are closed as infructuous.
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